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MINISTRY OF HUMAN RESOURCE DEVELCPMENT
(Department of School Education and Literacy)
' NOTIFICATION
New Delni, the 161h February, 2013
S.0, 427(E)— In exercise of the powers conferred by sub-saction (2) of secticn
of the Constitution (Eighty-sixth Amendment) Act, 2002, the Central Government

hereby appoints the 1! day of April, 2010 as the date on which the provisions of
the said Act shall come into force.
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80 AI8E).— In exercise of the powers conferred by sub-section (3) of section 1 of the HE: BF
Right of Children to Free and Compulsory Education Act, 2008 (25 of 2009), the Centsal i
Government hereby appoints the 1% day of April 2010 as the dale on which the ait i
provisions of the said Act shall come into force. A
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MINISTRY OF LAWAND .JUSTICE
(Legislative Department)

New Dolhi, the 2Tth August, 2009/8hadra 5. 1931 (Sake)

The following Act of Parliament received the assent of the President on the
26ih August, 2009, and is hereby published for geacral information:—

THE RIGHT OF CHILDREN TO FREEAND COMP UL SORY
EDUCATION ACT, 2009 '
No. 35 or 2005 '
' (261 Augsi, 2009.)
AnAct to provide for free and compulsory education to all childsen of the
age of six {o fourteen years.
Rz it eracied by Parliament in the Sixiieth Year of thr Republic of indiz as follows: —
CHAPTER
PRELIMINARY
BN ThisAct m'iy be called the Right of Children to Free and Convpulsory Education Shon ile,

Act, 2008, eniznl und
. ) " Copnence-
{2) It shall extend 10 the whole of Tndia except the State of Jammu and Kashmic. fient

(3) 1t shall comwe imto foree on such dale as the Ceniral Government may, by
notification in the Official Gazenw, appoind
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2. It this Act, unlegs the context otherwise requires,—
() "appropriate Government. means— |
(i} inrelation to a scheol esiablished, owned ot coniroi.led by the.CcntmI
Government, or the administrator of the Union territary, having no legisiature.
the Central Government;
{ii} in relation 0 @ school, oiher than the school referred (o in sub-
clause (. esiablished within the territory of—
(4) » Statz, the State Governmenl;
(8) & Unionterritory heving legislature, the Goverament of that
Union territory: : -

(h) “cepitation fee” means a0y kind of donation or contzibution or p2yment
other than the fee notified by the school;

(e} “child” means a male or female child of the age of six 1o fourteen years;

(¢/) “child belonging 1o disadventeged group” means a dfild belonging to
{he Scheduled Caste. the Scheduled Tribe, the socially and educationally bﬁCk\‘:“ﬁFd
cinss or such other group having disadvaniage owing to social, cultural, etwc.ononncal.
geographical, linguistic, gender or such other factor. as may he specitied by the
appropriate Government, hy nauification;

(e} "child belonging to weaker section™ means 3 child belonging to such
pareni or guardien whose anaual income is lower than the minimum hmi specified
by the approprizic Government, by notification;

(/) “elemeniary education” means the cdycation from first class to cighth
class;

{g) "guardian®, in relation 1o a child, means a person having the care and
custody of that child and includes & natural*guardian or guardinn zppointed or
deelared by a court or a stetuie; ‘

(4 *'local autherity" means a Municipal Corparation or Municipal Ceuncil or
Zila Parishad or Nagar Panchayat or Panchavar, by whatever name called, and
ineludes such other authority or body having administzative control over the school
or empowered by or under any law for the time being in force lo function as s locsl
authority in any city, town ur village;

{7} "National Commission for Pratection of. Child Rights" mesans the National
Cammission for Protection of Child Rights constituted under section 3 of ihe
Cammissions for Profection of Child Rights Act, 2005;

(/) "nosification” means a notification published in the Official Gazene;

Defimndns

(£} "pareni” means gither the nawral or step or adoptive father or mother of
a child;

{#) "preseribed" means prescribed by rules made under this At
(1) "Sehedule”™ means the Schedule annexed to this Act:
(1) "school™ means any recognised school imparting elemeatary education
2nd includts— -
{D z school established, owned or controlled by the appropriate
Government or a tecal authority:

(¥} an aided school receiving aid or grants to meei whole or part of its

expenses from the apprapriate Governmant or the local enthority:
(##i} a school belonging to specilicd category; and
. {iv) an ueajded school not receiving any kind of aid or grants 1o meet
its expenscs from ihe approprinte Government or the local authority:
(#) "screening nrocedure” means the method of seleciion for admission of a
child, in préference over another, other than a random method:

4 of 209¢
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() "specified categon”, in relstion 1o 8 school, means aﬁrschool known_as
K endriya Vidyataya, Navodayn Vidyniays, Sainik School or any other school hgvmg
a distinct cheracter which may be specified, by notificaiion. by the approprigie
Geovernment; ) . | 7 §

(g} "Siate Commission for Protegtion of Child Rights™ means Iije ;S-u;:c
Commission for Protection of Child Rights constituted under section 3 of the
Commissions for Protection of Child Rights Act, 2005.

. GHAPTERY
RIGHT Tt FREE AND COMPULSORY FDUCATION

3. (1) Every child of the nge af'six 1o fourteen years shall have a right to free _and
compuisory cducation in @ neighbourhood school till completion of elememary education.

(2} For the purpase of sub-section (/), 1o child shalibe iiabl‘c fo pay any kind. ul’_t‘cc
nr7 charpes br expenses which may prevent -hin? or her from pursuing and completing the
clemeninry education.

Provided that & chitd suffering, fom disability, as defined in clause (1) of sc‘ct‘ion.? of
the Persons with Disabilitics (Equy! Opportunities, Protection end Full Part mpf:um'ﬂ
Act. 1996, shall have the right to pursue frée and compulsory elememiary education in
accordance with the pravisions of Chapter V of the said Act.

4. Where a child sbove six vears of age hes not been edmitied in any school er
though ndmined, could not complete his or her elementary education. thén, he or she
shall be admitted in 2 ciass appropriate 1o his of her age:

Provided that whete o child s directly admitted in a class approprizte to his or her
aze, then, he or she shall, In order to be a1 par with others, have a right ta receive special
training, in such manner, and within such me-limits, &s may be preseribed:

Provided further thet o child so admitted {o elementary education shall be entitted
1o free education till completion of elementary cducation even afier fourteen years.

5. (/) Where in a schoal, there is no provision for compietion of elemeninry
cdutation, a child shall have a right 1o seck transfer 10 any oiber schonl, excluding the
school specified in sub-clauses (i77) and (fv) of clause (n)of section 2, for campleting his
o« her elementary education.

(2) Where o child is required to move from ope school to another, either within a
State or outside, for any reason whatsasver, such child shall have a right 10 seek transfer
to oy other school, excluding the school specified in sub-clauses.(iff} and (iv) of
clause (i) of section 2, for completing his or her elementery education.

(3) For se2king admission in such other school, the Head-teacher or inchirge of the
school where such ¢hild was fas admilted, shall immediately issce the transfer centificate;

Provided that debay In producing uansfer centificzie shall not baa ground fareither
delaying or denving admission in such other schoal: ‘

Provided furtherihat the Head-teacher or in-charge of the school delnying issuance
of teansfer cerificate shall be linble for disciplinary action under the scrviee rules
apnlicabie to hinvar her.

- CHAPTERIT
DUTIES OF APPROFRIATE GOVERAMENT, 1OCAL AUTHORITY AND PARENTS

6. For carrying aut the provisions ofthis Act, the nppropriaie Gavernment and ihe

tecal swhority shall establish, within such ares or limis of neighbourhood, as may be

prescribed, a school, where it is not s estnblished, within a period of three years from the
commencenient of this Act, )
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7. () The Central Gavemment and t’!_w Sta_t_el QO\'cn':annii Zt;‘l:u?i:; .c{)ncumvni
rosponsibitity for providing funds for carrying oul {lie provisions ‘ o
{2} The Central Goverament shall prepnre the csu’mme; of capiwnl an rle.c 8
expendituse for the implementztion of the provisions of the Act.

(3) The Centrel Go
aid of rovenues, stch per
determing, from time 10 Unie,

{4) The Cemral Governmeni mizy meke 8 7equest! g oo
w0 thre Finance Commission under sub-clause () of ctmgs*: (Ji‘o; e

i iti vided 10 any Staie Govenr
need for ndditional resources o be pro » Gavern: e

State Government may provide it share of funds for carmying vt the provisidi t

Act.

ide ‘ Gov enis, ar grans-in-
vernnieni shall provide w the Swae Govemm _ in

i i H Z) es it
centnge of sxpenditure referred o in sub-secifon (2) e
in cons:itation with the Staie Gowernmenis,

1o1he Presideni 10 makod reference

mine the

N o e & et
$) Notwithstandisg anything contained in sub.section (4), ihe Sunte {]?: ;:‘ ;w;
shall, tking into'considermiion the sums provided by the Centrel Gpvrm.r;;;nm as .w‘
Govermnment under subi-section (34, ond its other resouices, be responsidl AN
funds for implemenintion of the provisions of the Act,
{6) ‘The Central Governrent shall --
P . . it
{a) develop a framework of natienal curriculum with the help nlnadenic
authority specified under section 29,
{b) develop and eaforce standards for training of ieachers; T

(c) provide technical support and resources 1o the Siate Goverament for
promoting innovations, resezrches, planning and capacity buiiding.

8. The upproprinte Governmant shall—
(11} provide free and compuisory elementary education 1o every child;

Pmyvided that where a child is admitied by his or her parents or guardian, as
the case imay be, 1 a school other lhan a school established, owned, conirslled or
substnatiatly nanced by funds jrovided dircctly or indircctly by the appropriate
Guvemment ot si'local authority, such child or his or her purents or guardian, as the
casemay be, shali not be entitled to make a claim Tor reimbursement of expendituire
incurred un elementary edueation of the child in such ofher seitool.

Exprlanation—The temn “compulsory vducstion” means ablipation of the
approprizsie Goversmeni ig—

(1) provide free elementany edication o every child of the aps of six 1o
founeen years: and -

(i) ensure compulsory admission, aitendance and complciion of
clemeaary education by every child of the age of six (o fourteen yeass:
{5) ensure availability of'a neighbourhood school ns s;:éciﬁ:d in seciion 6;

() ensure ths the child belonging (o weaker section snd the child belonging
i0 disedviintaged creup are not discriminated agninst and prevented from pursuing
ad compteting elemeantary educstion on any grounds;

© (e} provide infrastructure including school butilding, teaching saffeng teaming
tquipment; ) -

{r) provide specic! training fecility specified in seetion 4 :

(/) ensure and monitor admission, attendance and completion of efementsn
education by every child: . )

{8} ensute good quatiny tlementary edueation vonforming 1o the wiandards
and romms specificd in the Schedile:

—— 4 s e, " N
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() ensure timely prescribing of curriculum and courses of study for ctemeniary
cducation; and
(/) provide training facility for teachers.

Duties of tatal

y, B | ity shall—
y. Every locat avthority sh O

{o) provide frec and campuisory ¢lementary education 1o every child:
Provided thal where a child is admitted by his or her paress or gua.’d.r;.ﬂg s
the case may be, in » school oiher than a school established, owned, controlicd or

substantially financed by funds provided dircedy or indirectly by the appropriais
urrdian, us the

Goverament or a tocal suharity, such child or his or her parens o7 g ; s the
casc mav be, shalt not be entitled 1o imake a cleim for reimbursement of expenditure

incurred on elementary education of the child in such other sthool;

(&) ensure availability ol a neighbourhood school 2 specilied in section 0;

(¢} ensurc ihai the child belonging to weaker section.and the ch?ld hclong'&ng
to disadvantaged group are not discriminated against and preverted trom pursuing
and completing elementary education on any grounds;

() maintain records of children up to tie age of fourteen vears residing
withi its jurisdiction, in such manneras may be preseribed;

{¢) engure and menitor admission, attendance end completion of elementary
cducaion by every child residing within 1ts jurisdiction;

(ﬁ provide infrastruziure including school building, teaching staiTand learning
material:

(5} provide specinl aining facility specified in seetion 4:

{h) casure good quality elementary education conforming (o the standards
and norms specified in the Schedule: .

(:) ensure timely prescribing of curriculim and courses of study for elementary ' ;
educativa

(7} provide training facility for icachers;

(4) ensure admission of children of migrant families;

(#} monitor functioning of schools within its jurisdiction; and ;
(i) decide the ecademic calendar, '

10. Tushali be the duty of every parent or guerdian 1o admif or cause (o be admitied  Uuty of i
his or her child or ward. as the case may be, {0 an-elementary education in the pueenis aad '

neighbourhoad school. purrdian, ;

1. With 2 view to prepate children above the age of three years for elementary  Appropniate
editcation and 10 provide #arly childhodd care und education for all childeren il they Govemmen
complete tie nge of six years, the appropriatc Government may make necessary 10 provide for
arrsngement for providing free pre-school education for such children. T prechool

{

editcation ;

CHAFTER IV |

. . J

RESPONSIAILITIES OF SCHOOLS AND TEACHERS |

12. {7} Foi the purposes of this Agt, a school— Extent o |

. . " ) schoal's

(r1) specified in sub-cisuse (7 of clause (n) of section 2 shall pravide free and  wespansiviiiy
compulsory elementany edacation 1o all children admitted therein; for tres azd

{H) speciiied in sub-clapse (if) of clause (#) of section 2 shall provide free and ::j:,l::::: "
compulsory elementary education {o such proportion of childten admitied therein
as its annurt recurring nid or pranis so recetved bears 1o 1ts annual recurring
cxpenses, sthjeet 10 a minimum of twenty-five pef cent.;

{r) specificd it sub-clauses (iif) nnd (iv) of clause (n) afsection 2 shall admi
in class 1. tothe exient of at least pwenty-five per cen: of the streagih ol thai class.
children belonging 10 weaker section and disadvaniaged jroup in the
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neighbourtiood and provide (ret nd compulsory' elemeniary education till its

completion: ‘

Provided further thei where @ school spevified in clavse (n) of section 2
impaits pre-school education, the provisions of clauses (a) to {¢) shall apply for
adimission 1o such presschoot educstion.

(2) The school specified in sub-ctause () of clause (#) of seciion 2 providing fiee
and campuisory elementary education us specified in ¢lause (¢) of sub-scction (/) shall
be reimbursed cxpenditure so incurred by it to the extent of per-child-expenditure incurred
by ihie Stte, or the actual amount charged from the child. whichever is less, in such
mannes as may be presceibed:

Provided that such reimbursement shell not exeoed per-child-expenditure incurred
by a school speciiied in sub<clnuce (1) of clause (n} of section 2:

- Provided further thar where such school is already under obligution o provide free
educaiion (o a specified number of children on account of it having rectived nny land,
building, equipment or other facilitics, cither free of cost or &1 o concessional rate, such
cchoolshalt not be ensitied for reimbursement o the extenl of suck obiigatian,

(3) Every school shall provide such information as may be required by the eppropriale
Gavernment or the Jocal anthority, as.the case may be.

13. {J) No school or person shall, while admitting a child, collce) any capitution fec
and subject the ¢hild or his o her pareats-or suardizn 10 any sereening procedure.

(2) Any school ar person, if in contravention of the piovisions of sub-
section (N)—

(a) reccives capiiation fee, shall be'punishable with fine which niay extend to
1en times the capitation fee charged;

(5) subjects & child to screening procedure, shall be punishable with finc

~ whith migy exiend to twenty-five thausand ;upees Tor the first contravention and
fifty thousand rupees for ezch subsequeni COMIAVERiIoNs.

14. (/) For the purposes of admission 1o elementary education, the age of a child
chall be determined on the basis of the birth cenificate issued in accordance with tle
provisions of the Births, Deaths end Marriages Registration Act, 1886 or an the basis of
such other document, s may be preseribed.

(2) No child shell be denicd admission in 1 school for lack of age proof.

15. A child shall be pdmitted in a school at the commencement of the aeademic year
or wilhin such extended period as may be prescribed:

Provided that no child shall be denfed 2dmission if such admussion is soughi
subsequent 1o the. extended pesiod: ’

Provided further tha: any child admitied afier the cxtended perind shall compleie
his-sudies in such manner as may be prescribed by the appropriate Gaveenment.

16. No child admitted in a schoc! shall be held back in any clasz or expelied frum
school til) the completion of efemeniany education,

17. (/) No child shall be subjected to physical punishmem ar mental haragsinens,

(2} Whoever coniraveaes the provisions of sub-secfion (1) shall be liable 1o
disciplinary action under the service rules applicable to such person.

_18. (73 No school, ather thin o school established, owned or controlied by the
appropriate Government ar the loed! awthority, shall, after the commencemen: of his Act,
be established or function, without obtaining a centificale of recognition from such
nuthority, by making an application in such form and marner, as muy be prescribed.

{?) The awhority piescribed under sub-section (7} shail iszus the certificote of
recogminon m such form, within such period. in such manner ond subject to such
conditions, as may be prescribed: '

o uf 1598
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Pravided that no such tecognition shell-be granted 1o a school unless it fullils
norms and siondards specified under sectiod 19,

(3} On the tontravention of the conditions of recognition, the preseribed authority
shall, by an order in writing, withdraw recognition:

Pravided that such nrder shall contnin 2 dircction 83 to which of the neighbourhood
schael, the children studying in the derecogaised school, shall be admitted:

Provided furiher thet no recognition shall be so withdrawn withoui giving an
opportunity of being heard o such school, i such manner, as may be preseribed,

() With efTe<t from the date of withdrawal of the recogaition under sub-section (3),
1o sitch school shal) continue to funciion. .

(5) Any person who establishes of runs o schoo! without obtaining certificate of
recognitiofi, Or continuestoun school after withdrawnl of recognition, shall be fiable to

fine which may extend to one lakh rupces and inf case ol continuing contravemions, 10 a
fine of ten thousand rupees for each day during which such contravention.continiics.

19. (1} No school shall be established, or recognised, unde: seciion 18, unless it
lulfils the narms and standards specified in the Schedule.

(2) Where a school estzbiished before the commencement of this Act dees not Fulfil
the norins and standards epecified in the Schedule, it shaliake stepsto fulfil such norms
and standards at its own expenses, within a period of three years from ihe date ot soeh
commencement,

(3) Where » school feils 1o fulfil the norms and standurds within the period
specified under sib-seetion {2), the sutharity prescribed under sub-section {(J)of seetion
18 shatl withdraw recognition gremed 1o such school in the manner specified under
cub-section (3) thereol

() With effect from the daie of withdrawzl of recagnition unges sub-scesion (3). oo
schonl shali cominue te function.

(5) Any person who ¢oatinues (o un a school afler the recogpinon is withdrawn,
shall'be tiable i fine which may extend to onc lakh rupees end in case of continuing
contraventions, 1o a finc of ten thousand rupees for esch day during which such
contravention continugs, _

10, The Centrnt Government may. by netification, amend the Schedule by adding
to, 01 omitting therefrom, any nerms and standards.

21. (1) A school, other than a schoal specified in sub-clause (v} of clause (n) of
section 2, shall constitute a School Management Committee consisting of the clected
tcpresentatives of the local autharity, parents of suardians of children admitied in such
school and teachers:

Provided thut afieast three-fourth of members of such Commitee shall be parens
or guardians: : .

Provided further that proportionate representation shall be given o the parents or
yunrdiuns of childrea belonging to disadvaninged group and weaksr seotion:

Provided also that fifty per cent. of Members of such Committee shall be women,

(2) The School Managemenl Gommitice shall perfonn the fellowing funciions,
namelys— . )

{@) monilor the working of the school:
(4) prepare and recommend school development plen:
(¢) monitar ihe utilisation of te granis received from the appropridte

Government or locel suthority or any other source; #nd

() perform such other funciions 8s may be prescribed,

22. (/) Every Schaol Management Commitice, constiiuied under sub-sectian (1) of

section 23, shall prepare a School Develapment Plan, in such manner as may be prescribed.

_ (2) The School Development Plan so preparcd under suh-seciion (/) sholl be the
basis for the plans and grants 1o be made by the appropriate Government or focal authority,
as the case may be.
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23. (1} Any person possessing such.minimum qualifications; as faid down by an
academic authority, auihorised by the Ceniral Government, by natification, shall be cligible
for nppointment as & 1eachen

{2} Where a State does not have adequate institions-offering courscs or training
in teacher cducation, or 1eachers possessing minimurm qualifications as taid down under
sub-scetion (/) are not available in sufficient numbers, the Central Government may, iri
deems necessary, by notification, relax: (ke minimum qualifications required for appointment
as n sencher, for such pericd, not exceeding five vears, as may be specified in iha
notification: :

Pravided that a teacher who, 2t the comniencement of this Acl, dous not possess
minimuem qualifications as laid down under sub-section (1), shall acquire such miniinum
gualifications within a period of five years.

(3) T he selery oed altowances payable to, and the terms and conditinns of service
of, teachers shall be stch as moy be preseribed.

24. (1) A teacher appointed under sub-section (£) of section 23 shafl perfoim the
following duties, namiety:— ‘

fa} maintain reguterity and punctuatity in atfending school:

1h) conduct and complete the curricuium in cccordance wilh the provisions
of sub-section (2) of sestion 29, )

{¢) corplete entire curricultum within the specified time;

{d} assess the Yepring ebility of cach child end accordingty supplemeni
additiens! instruttions, if’ any, as requirgd; -

fe) hold regular meetings with parents and guardinns and apprest them about
the reaularhy in eiendasce, abiliny 1o fearn, progress made i leaming and any
other relevant information about the child; and

{f} perforin such’ther duties as may be prescrived.

(2} A teacher committing defauitin performanee of duties specifisd in rat-gection 11,
shall be liahle to disciplinary action undet the service niles 2pplicable 1o him ot her:

Provided that before-iaking such disciplinary action. reasonable apportunity of
being heard shall be alforded to such teacher.

(3} The grievances, if any, of the ieacher shall be redressed in such manaer as min
be preseribed.

25. (1) Within six monihs from the datc o commencemers of this Act, the approprinte
Government and the local authority shall ensure that the Pupil-Teacher Raua, as specified
in the Schedule, is imninsained in each school.

12} For the purpose of maintaining the Pupil-Teacher Ratio under sub-section (/1.
no teacher posted in & schoo! shall be made 1o serve in any othes sehedl or office i
deployed for any non-educational purpose, other than those specified in section 27.

26.'Tic appointiag autharity, in relotion to a school established. nwned. conirolicd
or substantially financed by funds provided directly or indirectly by the nppropriate
Government or by a lecal-antliority, shall ensure that vacancy of teacher in a school under
ils control shall nor exceed fen per cent. of the total sancuioned strengih,

17. No teacher shalf be depluyed for any non-educational purpose:. aiher than the
decennial population census, disaster rediel duties or dutias relating {0 clections 10 the
local authority or she State Legislatures or Parlinment, as the case may be

-

28. No teacher shall engage himself or herselfin private wition o private eaching
activity,

.
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" CHAPTERV
CURRICULUNM ASND COMPLETION OF BLEMENTARY TDUCANAX

29. {7} The carricutum zad the evaluetion procedure for elementary education shall
be laid down by en academic authority to be specified by tite apprepriate Govemment, by

‘notification.
(2) The academic sutharity, while laying down the cwrticuium and il evaluation

pracedure ander sub-section (1), shali take info tonsideration the following, ramely:—
Jof conformity with the valves enshrined in the Constiwitios;
7&) all round development of the child: .
res bunlding up child's knowledge, polentiality and 1afent:
{cd} development of physical mud mentab abilities to the Tulles: exten;
fe) learning through aciivities, discovery and expleraiion in u child {riendly
and child-ceniered mannses;
{fy medinm of inswructions shall, a5 far as precticzbie. be in ¢hild's mother
longue;
tg} making the child free of fenr, trouma and anxiety and helping the child to
expross views freche
i) comprebiensive and cuntinueus evalugiion of chitd's undersianding of
knowledge and his o her ability to apply the same.
30, 71 No child shall be required 10 pass any Board examination Till compietion of
elememary education. )
{2) Every child completing his elementary education shall be swarded a centificate,
in such form and in such manncr, a5 may be prescribed.

CHAPTER V)
PROTLCTICN OF RIGHT OF 5T DRI

31, {1; The Natwonal Conunission for Protection of Child Rights constizuted under
section 3, o, as the ease may be, the Ste Commission for Protection ef Child Rights
constituted under section 17, of the Commissions for Protection of Child Rights
Act, 2005, shall, in addition 10 the functions assigned to them under thet Act, aiso perform
the folinwing funclions, namely:—

{0} examine and review the safeguards for rights provided by or under (his

Act and recommend measures for their effective implementation;

(k) wquire ino complaints relnting 1o child’s right to free and comprlsory
cducatian, and
721 take necessary sieps ny provided under szctions 15 and 24 of the said

Commissions for Protzetion of Child Rights Act.,

{2) The said Commissions shall, while inquiring into mry matters relating io child's
fght o free and compulsory education under clavse (¢} of sub-section (1), have the
same powers a5 essigned to them respeciively under sections 13 and 24 of the said
Commissions for Protection of Child Rights Act.

f37 Where ine Stare Commissian for Protection of Child Rights has not been
constinnzd in 1 State, the approprate Gos ermentinay, for the puipose af aortorming the
functions specified 10 clavses fay W (i of sub-section (77, constitne suvh suthority, in
such manner and subject 10 such terms and conditions, s may be prescribed.

12, {1 Notwithsiending ansthing contained in section 31, any person hiving any
grievance relating to the right of a child under this Act may make a writtcn compluint to

the local authority having jurisdiction.

{2) Afer receiving the complaint under sub-section (1), the local authority shull
decide the maiier within a period ol three months nfler alferding o reasanable opportunity
ol being heard 1o the parties concemead,
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ieved by the decision of the local authority may pr‘ef‘c‘: an
nppcaﬁcjy :i\l:étr;f:sé:n?ii;?aﬁ'qr);’rmr;cﬁnn ol Child Rights or the authority preseribed
under sub-section (3) of section 31, 1s the case mzy be. . o |
(4} Theappaal preferred nnder sub—scmion‘ (3 shall tf'*' de:cxd:;d hy i:)n;c“:cz::n: l;‘:ltx -;
for Proteétion of Child Rights or the mnhom}( prcscnbfc.d' ;r; cgi :n p” m.‘scc._‘:nn »
section 31, o8 the case may be, as provided under clause (¢} o ix. : | o
31, {1) The Central Government shall constituie, by nou.nfauo‘r}'_a h:;ﬁn;hc o o
Council, consisting of such number of Members, not excesding fircen, as

t in ng havisg
Government may deem nccessary, to he appointed from amongst person

K , eni st { cnid
knowldge ond practicel cxpericnce in the field of elemeniary edicition ant
development. R _ | .

Jati i i ise ihe L anua
(2} The functions of the Nationzl Advisory Council sh.ail bea ad‘us: Tre (:'.n R
Govemnment on implemeniztion of the provisions of the Actin an effestive munne;

(3) The allowances and other terins and conditiens of the appointment of Merisess
of the National Advisorv Council shall be such as may be prestribed

34. /1) The Stote Govemment shalt constitinz, by no!iﬁf:a!inn: a State Adsis '-
Council consisting of such number of Members, not excecding ﬁ:u:cn', 85 the S
Govemment muy deem sieoessany, (0 be appointed from nmcngslpcr:::on.\' having know hedus
andl prasiical éxperience in the ficld of clementary education and child developinent.

{2} The Funciions of the State Advisory covncii shell be 10 ?{dvi&e the Saw
Gavermnmient on implementation of the provisions of the Act in an eifective mannei

{3} The allowances and other terins and conditions ol appointment of Memhbers &
the Staie Advisory Council shall be such as may be prescribed

CHAPTER VI
MiscELianrous

35. (1) The Central Government may issue such guidehines to the approprasic
Govemmen: or, gs the case may be, the local authority, as it deeras {it for the purpos s of
implementation of'the provisions of this Act. :

(7} The.appropeinte Governmment may istue guidelines and give such directions, ar
it deems fiL. 1o the local authority or the School Management Commitiee cegurding,
implementation of the provisions ofthis Act.

(3} The lacal authority may issue guidelines and give such directions. as i deens
fit. to the School Mansgemen: Committee regarding implementation of the provisinns of
this Ac

36. No prosecation for offeaces punishable under sub-section {2) of seetion |3,
sub-section (37 of section 18 and sub-sectior (3) of section 19 shall be iastituted oG o
with the previous sanction of 2n officer nuthorised in this hehalf, by the appropriate
Government, by notification.

37. No suit or other legal preceeding shall lic against the Cenirnl Govetamens, the
Suie Government, the National Commission for Pratection of Chi'g Righi. the Srae
Commission {or Protection of Child Rights. the local authorizy, the School Managemen
Comntittec or any person, in respect of anything which is in good tatih done or intended
te he dane, in pursuance of this Act, or any rules-or order made thereunder,

38. 11/ The appropriste Government may, by natification, make rules, forcarn g
vt the provisions of this Act. :

2 In panicular, end without prejudice 1o the peneselity of the foregoing powers.
such tules may pyovide for alf or any of the follow ing matiers, namely, ~

fa the manner of giving special training and the time-limt thercof, under 1imst
proviso i secijon 4;
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(b1 the ares or mits for establishment of a neighbourhood school, under
seetion §: ' :

fe) the manner of maintenance of records of children up 1o fic age of
lourtzen vears, under clause (d) of section O}

{dy the manner and cxient of reimbursement of expeaditure, under $ub-
section (2, of section 12

fey anv oibier document for determining (he 2gc of child upder sub-
scetwots £1) of szeiion 14; !

(/1 the extended period for admission and the manner of completing study if
admitted niter she extended period, under seciion 155

{5:) the authiority, the forin und manner of making application for sentificate of
recopnition, undet sub-section £ of section 1§;

¢4y the form, the peried, the manner and the conditions for issiag certificate
of recognition, under sub-section {2} of section 18:

{1 ihe manner of giving opporaunity of hearing undar secand provise 1o . §

i
sub-section {J} of seetion 1 &
- * H
. ~ . v
{1} the other functions o be performed by Schoal Management Commitice Tl
. . [
under clause td) of sub-gection (2) of section 21: i
¢ the manner of preparing Sehoo! Development Plan uader sub-section (1) N
of section 22; . '
(1) the saiary and allowances payable 2o, and the s and conditions af s
service of, ieacher, under sub-section (3} of section 232 i

{m} the duties 1o be perfosmed by the teachar under clause () of sub-
secrian () of sectinn 24; .

{n) the maaner of redressing grievances of teachers under sub-section {3
of section 24: : '

(v} \he lorm and manner of mvording certificate far completion ol slementry
eoucation undee sub-section (2 of section 30,

I thee auttiority, the manner of its constitution snd the ety and conditions
therefior, yndey sub-section (3) of seclion 313

{g) s allgwances and other terms and conditions of appoinmment of Memnbers
of the Waticnal Advisory, Council under sub-section /3 of section 33.

f] the 2llowances end other terms and conditions of appotiment of Members
of the State Advison Council under sub-section (3} of seciion 34

13) Bvery rule made under this Act and every notification issued under sections 20
and 23 by the Cential Gavernment shall be laid, as soonas may be afier it is made, before
eneh House of Paclizment, while it is in session, for a total peried of thinty days which may
he comprised in one seesion of in WO OF NIOFE SUOCESSIVe sevsfons, and ifl bafore the
expiry of the session immediarely foflowing 1he session or the successive sessions
aforesaid, boh Houses agree in maxing &ny modification in the rult or natitication or
Baih Mowses agree that the rule or notification should not be made. th= rul2 oy notificaiion
chall thereatier have effect paly in such modified form or be ofno effert, as the case may
be: so. however, thit any such modification or ansulment shall be without prejudice to
the validiny of anythmg previousty done under thei rule or notification.

{4) Every rule or notification made by the State Government under Mis Act shall be 4

taid, a5 soon as maybe afier it is made: before the Sute Legisleiures, . R
i

E

£
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THE SCHEDULE
(See sections 19 and 25)
NORMS AMD STANDARDS FOR 4 SCHOOL

SENn. ltem . Norms and Sndards
1 Number of icachers:
{a) For first class to-fifth class Admitted children ~ Numb-r ofteachers
Up to Sixry Twa
. Between sixty-one to - Three
ninety

Between Ninely-one 1o Four
onc hundred and
lwenty

Befween One hundred  Five
and twengy-one o o r.
hundred i
Above One hundred  Eive plus one Head-
and Hfty children ieacher

Above Two hundred  Pupil- feachzr Ratin

children {excluding Head-
teschor) shall nod
exceed funy

{h) For sixth cisss 1o eighth {1} At least one feacher per viass so thai
tiass there shall be as Jeast one techer eneh
for—
() Science and Mathematies | ' T

(i} Social Studies;
(4if) Languages.

. {2) A least one reacher for every thirge-five
children.
(3) Where admission of children 15 ubowe
oue hundred-—

{0 s full iime head-icacher;
(if} part time instruciors for- -
{Aj Art Education;
- {B) Health and Physical ducaiion;
. {Q) Wark Educauion. o :
.2 Building ' All-weather building consisting of—
' (i} = least one class-room for every reacher

. and an office-cum-store-ctin-Head teacher's

room,

(#0) barrier-fiee acsess:

(1if) separate wilets for hoys aad givls; _

(#v) sufe and edequate drinkins water faciline !
to all children:

{+) a kitchen where mid-day meal is cooked in
the schook

(v* Playground; - P

At e i e
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51 No. ltem

Worms and Standards

3

L

6.

Minimum number of working
davsfingirictional hours in an
scademic vear

Minimum number of working
hours per week-for the isacher

Teaching eaming equipment

Libsrary

. Play maerial, pames dnd

spotts cquHpient

(vii} arrangements {or securing the school
building by boundary well or fencing.

(¥} two hundred warking days for firsi class to
fifth class; '
(if) two hundred and twenty working daye for
sixth class to eighth ciass;

(i) eight hundred instruciicnal howrs per
zeademic vear for {irsi class o fillh ciass:

{iv) one thousand iastruciional hours per
academic vear for sixih class 1o gighth
class.

forty-five teaching including preparalion
houss.

Shall be provided to zach class as required.

There shell be a library in each school
providing newspaper, magazines and books
on all subjects, including story-baoks,

Shall be provided 1o cach class as required.

.
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